
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 13/08/2026

(2010) 10 KL CK 0210

In the High Court Of Kerala

Case No : Con. Case (C) No. 803 of 2010 (S)

K. Subramania Pillai APPELLANT

Vs

S. Chandrasekar RESPONDENT

Date of Decision : 05-10-2010

Acts Referred:

Citation : (2010) 10 KL CK 0210

Hon'ble Judges : Jasti Chelameswar, C.J;P.R. Ramachandra Menon, J

Bench : Division Bench

Advocate : O.V. Radhakrishnan, for the Appellant; S. Easwaran, for the 
Respondent

Final Decision : Dismissed

Judgement

P.R. Ramachandra Menon, J.—As per the judgment dated 09.07.2009 in W.A.
1218 of 2007, the respondents were directed to fix the benefit payable to the
petitioner and to have it disbursed as specified therein. The contention of the
petitioner is that, since the respondent has not given effect to the said verdict till
date, the petitioner is constrained to approach this Court again by filing the
present contempt matter.

2. The respondent has filed counter affidavit rebutting the averments and
allegations and also producing copies of the relevant documents as Exts. R1 (a)
to R1(d). The learned Counsel for the respondent submits that the due amount
of Rs. 62,252/- payable to the petitioner has already been disbursed, as borne
by Ext. R1(d).

3. The learned Counsel for the petitioner submits that, much higher amount is
due to the petitioner. The learned Counsel however submits that, the matter
could be closed, without prejudice to the rights and liberties of the petitioner to
dispute the correctness of the amount by way of appropriate proceedings.

4. In the above circumstances, we do not find it necessary to proceed with the
contempt matter. Accordingly, the same is closed, without prejudice to the rights
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and liberties of the petitioner as above.
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